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BOMBAY ACT No. LXXXII OF 1948.

[TeE BomBaY SuearcANE CEss Act, 1948.]
[17th February 1949)

Adapted and modified by the Adaptation of Laws Order, 1950.

Amended by Bom. 56 of 195u.

Amended by Bom. 61 of 1950.

Adapted and modified by the Bombay Adaptation of Laws (State and Concurrent
Subjects) Order, 1956.

Amended by Bom. 5 of 195T.

An Act to levy cess and to establish a fund for the purposes of the development and
improvement of the cultivation, growth and marketing of sugarcane and other
irrigated crops, for the development of sugar industry and for the improvement
and development of agriculture in general.

WHEREAS it is expedient to provide for the levy of a cess and establishment of
a fund for the development and improvement of the cultivation, growth and
marketing of sugarcane and other irrigated crops and for the development of sugar
industry and for the improvement and development of agriculture in general in the
*[State] of Bombay ; and for certain other purposes hereinafter specified; It
is hereby enacted as follows :—

CHAPTER I.
PRELIMINARY.
1. () This Act may be crlled the Bombay Sugarcane Cess Act, 1948, Shortttitlah
(2) 1t extends to the ¥ pre-Reorganisation State of Bombay excluding the trans- ::ﬁen?,:,
ferred territories.] ment.

(3) It shall come into force on such daie as the “[State] Government may, by
notification in the Official Gazetfe, appoint.

2. 1In this Act, unless there is anything repugnant in the subject or context,— Definitions,

(I) ““ factory ” means any premises including the precincts thereof, wherein
twenty or more workers are working or were working on any day of the preceding
twelve months and in any part of which any manufacturing process connected
with the production of sugar by means of vacuum pans is being carried on, or
is ordinarily carried on, with the aid of power ;

(2) ““local area ” means any area comprised in such factories as may be
specified in the notification under section 3 ;

(3) ““ notified factory ” means a factory specified in the notification under
section 3 ; ;

(4) ““ Occupier ”” means the person who has ultimate control over the affairs of
a notified factory : Provided that where the affairs of such factory are entrusted
to a managing agent, such agent shall be deemed to be the occupier ;

[(5) “ton” means a ton of 2,240 pounds (avoirdupois) ; ] - B

(6) “ prescribed ” means prescribed by rules made under this Act.

1 For Statement of Objects and Reasons, see Bombay Government Gazette, 1948, Part V, 567,

¢ This word was substituted for the word ‘ Province ** by the Adaptation of Laws r, 1950,

3 These words were substituted for the word ** whole of the State of Bombay ** by the Bombay
Adaptation Laws (State and Concurrent Subjects) Order, 1956.

¢ This word was substituted for the word ‘‘ Provincial * by the Adaption of Laws Order, 1950,

§ Clause (5) was substituted for the original by Bom. 61 of 1950, s, 2.
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CHAPTER II.

LEVY AND cOLLECTION OF CESS.

3. The [State] Government may by notification in the Officia’ Gazeite, specify
any factory the area comprised in which shall be a local area for the purposes of
this Act.

4. A cess at such rate not exceeding *[ten rupees per ton] as may be specified
by the [State] Government in a notification in the Official Gazeite shall be levied
on the entry of sugarcane into a local area for consumption or use therein :

3[Provided that for the purpose of levying the cess, there shall be deducted from
the gross weight of sugarcane entering into the local area during any month for
consumption or use, such proportion thereof as may be prescribed representing the
average weight of the tops of the s' garcane plant consisting of pith devoid of any
sugar content and leaves and other trash usually present in the sugarcane and the
cess shall be levied only on the remaining weight of the sugarcane after such deduc-
tion has been made].

(Z) After such date as the ![State] Government may, by notification in
the Official Gazelle, specify, no sugarcane shall be consumed or used in a notified
factory unless the occupier thereof has obtained a licence authorising him to do so.

(2) An application for such licence shall be accompanied by such fee and shall
be made to such authority and in such manner as may be prescribed.

(3) On receipt of such application and after due verification by the authority
concerned, a licence shall be granted :

_ Provided that the authority concerned may refuse to grant a licence to any
occupier, if he has already cancelled, or refused to renew a licence previously granted
to such occupier.

(4) A licence granted under this section shall be subject to such conditions as
may be prescribed and shall be valid till the 30th June next following and shall be
renewable in the prescribed manner.

(5) If the occupier commits any breach of the conditions of this licence, the
prescribed authority may, with the prior approva: of the I[S’oav.te] Go»emn‘em,
carcel or refuse to renew his licence.

6. (I) Every occupier shall furnich to the prescribed authority, before the
seventh day of each month, a return stating the total quantity in “[tons] of sugar-
cane °[which entered into the local area comprlsed in his factory for consumption or
use therein] during the preceding month, together with such further information
in regard thereto as may be prescribed.

(2) Every su-h return shall be made in such form and shall be verified in such
manner as may be prescribed.

7. (I) On receiving any return under section 6, the prescribed authoritv shall
assess the cese payable in respect of the period to which the return relates and if the
amount has not already been paid shall cause a notice toh served upon the occupier
requiring him to make payment of the amount assessed within ten days of the
service of the notice.

1 This word was substituted for the word *‘ Provincial ** by the Ad&pt.atlon of Laws Order, 1950,
" 2 These words were substituted for the words ** six annas per maund '’ by Bom. 61 of 1950, s. 3.

3 This proviso was added by Bom. 61 of 1950, s. 3.

4 This word was substituted for the word ** rraunds **, ibid, s. 4,

5 These words were substituted for the words ** consumed_or used bx his factory *, ibid.
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(2) If the occupier fails to furnish in due time the return referred to in section 6 or
furnishes & returp which in the opinion of the prescribed authority is incorreet or
defective, the prescrioed authority shall assess the amount payable by him in such
manner as may be prescribed and the provisions of sub-section (Z) shall apply as if
such assessment has been made on the basis of a return furnished by the owner :

Provided that in the case of a return which he has reason to believe is incorrect or
defective, the prescribed authority shall not assess at an amount higher than that at
which it is assessable on the basis of the return without giving to the occupier
a reasonable opportunity of proving the correctness or completeness of the return.

(3) A notice under sub-section (I) may be served on the occupier either by post or
by delivering it or tendering it to the occupier or his agent at the factory.

8. (I) An assessment made in accordance with the provisions of section 7 shall Finality of
not be questioned in any court. ASSoSSH €N

(2) Any occupier aggrieved by an assessment made under section 7 may, within gegs,
three months of service of the notice referred to in sub-section (7) of that section,
apply to the prescribed appellate authority for the cancellation or modification of
the assessment and, on such application, the prescribed appellate authority may
cancel or modify the assessment and order the refund to such occupier of the whole
or part, as the case may be, of any amount paid thereunder.

(3) Any amount recoverable under section 7 may be recovered as and arrear of
land revenue.

CHAPTER III.
MISCELLANEOUS.

9. (Z) The prescribed authority shall have free access at all reasonable times Poer to
during working hours to any notified factory or to any part thereof. }ﬁf:;?u. o
(2) Such authority may at any time with or without notice to the occupier, “5 o obies
examine the working records and accounts of any notified factory and take copies of and accounts;
or extracts from all or any of the said records or accounts for purposes of testing the
accuracy of any return or «f informing himself as to the particulars regarding
which information is required for the purposes of this Act or any rules made

thereunder.

(3) Where the prescribed authority proposes to examine under sub-section (2) any
record or account containing the description or formulae of any trade process, the
owner of the notified factory may give to the said authority, for transmission to the
State] Government, a written notice of objection and thereupon the said
authority shall seal up the record or account pending the orders of the
Y[State] Government. '

10. (1) Allsuch copies and extracts and all information acquired by the prescribed Information
authority from an inspection of any notifed factory or any part thereof or from any 2°Tmired
return submitted under this Act shall be treated as confidential. il P,

1 This word was substituted for the word ‘* Provincial * by the Adaptation of Laws Order, 1950.
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(2) If, save as provided in sub-section (3) the prescribed authority discloses to any
person any such information as aforesaid without the previous sanction of the
State] Government he shall, on conviction, be punished with imprisonment which
may extend to six months or with fine or with both.

(3) Nothing in this section shall apply to the disclosure of such information in
respect of the making of a false return under this Act.

Application  2[11. 3[(7) The proceeds of the cess and fees recovered under this Act shall
g P.;:amd“ first be credited to the Consolidated Fund of the State and shall after deduction of
’ the expenses of collection and recovery be shown into and transferred to a separate

fund called the Bombay Sugarcane Cess Fund.]

(2) The Fund shall be expended in such manner and under such conditions as may
be prescribed for the purposes of the development and improvement of cultiva-
tion, growth and marketing of sugarcane and other irrigated crops, for the develop-
ment of sugar industry and for the improvement and development of agriculture
in gencral in the #pre-Reorganisation State of Bombay, excluding the transferred
territories.]

5[(3) Any amount transferred to the Bombay Sugarcane Cess Fund in accordance
with the provisions of sub-section (I) shall be charged on the Consolidated Fund
of the State.]

Penalty. 12. If the occupier consumes or uses sugarcane in a notified factory without
ebtaining a licence under section 5, he shall, on conviction, be punished with fine
which may extend to one thousand rupees.

Determina- 13. (I) Where the occupier is a firm or other association of individuals, any of
;::%?;;fer for the individual partners or members thereof shall be responsible for the observance of
the purpose the provisions of this Act and may be prosecuted and punished under this Act for

of Adt. any offence for which the occupier is punishable :

Provided that the firm or association may give notice to the prescribed authority
that it has nominated one of its members who 18 resident in the é[State] to be occupier
for the purposes of this Act and such individual shall so long as he is so resident be
deemed to be the occupier for the purposes of this Act until further notice cancelling
the nomination is received by the prescribed authority or until he ceases to be the
partner or member of the firm or association.

(2) Where the occupier is a company, any one of the directors thereof, or in the case
of a private company, any one of the share-holders thereof may be prosecuted and
punished under this Act for any offence for which the occupier is punishable : «

Provided that the company may give notice to the prescribed authority thatit has
nominated a director or, in the case of a private company, a shareholder who is
resident in either case in the ®[State], to be the occupier for the purposes of this Act
and such director or shareholder shall, so long as he is vo resident, be deemed to be
the occupier for the purposes of this Act, until further notice cancelling the nomina-
tion is received by the prescribed authority or until he ceases to be a director_or
ghareholder.

1 This word was substituted for the word ‘‘ Provincial ** by the Adaptation of Laws Order, 1950.

¢ Section 11 was substituted for the original by Bom. 56 of 1950, s. 4.

3 This sub-section was substituted for the original by Bom. 5 of 1957, s. 2, schedule. This substi-
{ution shall be deemed to be with effect from 1st November 1956. (Sees. 2 of Bom. 5 of 1957.)
" & These words were substituted for the words ** State of Bombay ** by the Bombay Adaptation of
Laws (State and Concurrent Subjects) Order, 1956.

-5-This sub-section was substituted for the original by Bom. 5 of 1957, 5. 2.

¢ This word was substituted for the word ‘* Province >’ by the Adaptation of Laws Order, 1950.
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14. (I) The [State] Government may msake rules for the purpose of carrying Powr?iu
into eftect all or any of the provisions of this Act. mala v

(2) Tn particular, and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the following matters, namely :—

2[(s-a) the proportion of the gross weight of sugarcane for the purposes of
deduction under the proviso to section 4 ;]

(6) the manner in which and the authority to which application for licence
shail be made and the fee with which it shall be accompanied under section 5 ;

() the conditions subject to which a licence shall be granted under section 5
and the manner in which it shall be renewable ;

(¢) the further informaticn to be furnished under section 6, the authority to
which and the form in which such returns shall be furnished and the manaer in
which suca returns shall be verified ;

(d) the manner in which the amount payable under section 7 shall be
assessed ;

(¢) the appellate authority to whom an application for cancellation or
modification of assessment shall be made under section & ;

(f) the authority which can inspect notified factories ;

(#) the manner in which and the conditions subject to which the accumulations
in the 3 Bombay Sugarcane Cess Fund] shall be expended ;

(R) the authority to whom notice is to be given under section 13 ; and
(2) any other matter which is to be or may ke prescribed.
(3) In making any rule under sub-secticns (I) and (2), the ![State] Government
may provide that a breach of the rule shall, where no penalty is provided by this Act,
be punishuble with nn> not excceding one thousand rupees.

(4) Rules made under this section shail be subject to the condition of rrevious
publication,

*(HAPTER 1IV.
TRANSITIONAL PROVISIONS.
[Deleted by Bom. 61 of 1950, s. 6.]

1 This word was substituted for the word ‘* Provincial "’ by the Adaptation of Laws Order, 1950:
? Clause (i-a) was inserted by Bom. 61 of 1950, s. 5.
3 These words were substituted for the words ** Provincial Sugar-Cane cess Fund '’ by the Bombay
Adaptation of Laws (State and Concurrent Subjects) Order, 1956.
* Section 6 of Bom, 61 of 1950 reads as follows :—
6. Chapter IV of the said Act shall be deleted :

Provided that the deletion of the said Chapter shall not affect any obligation or liability Deletion of

already accrued or incurred or any proceeding or remedy in respect of such obligation or C?apter Iv

liability or anything done or suffered to be done under the said Chapter before the BDIﬂb&y%‘XBonﬁ. ¢

Bomg, Sugarcane Cess (Amendment) Act, 1950, comes into force. XX o
LXI1
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(514 © G.N,F.D., No. 7403/33-5.T. (1), dated 1st March 1949 (B. G., PL, IV-B, p. 357).
ombay

plecsglre Amended by G. N., F. D., No. 7403/33-8.T., dated 7th November 1949.

1949, _
Amended by G. N., F. D., No. 7403/33-S.T., dated 17th November 1949,

In exercise of the powers conferred by section 14 of the Bombay Sugarcane Cess
Act, 1948 (Bom. LXXXITT of 1948), the Government of Bombay is pleaged to make
the following rules :—

CHaPTER I,
Short title and Definitions.

1. These rules may be called the Bombay Sugarcane Cess Rules, 1949.

2. In these rules, unless there is anything repugnant in the subject or context,—
(@) ©“ Act” means the Bombay Sugarcane Cess Act, 1948 ;
(b) “ Section ” means a section of the Act ;
(¢) *“ Form ” means a form appended to these rules ;

(d) ““ Government treasury ” means in Greater Bombay, the Reserve Bank
of India, Bombay, and in other places the treasury or sub-treasury of the
District or taluka,

Craprer II,
Sugarcane Cess Authorities.

3. The State Government may for carrying out the purposes of the Act appoint—

(@) a Chief Sugarcane Cess Officer ;

(b) Supervising Sugarcane Cess Officers ;
(¢) Sugarcane Cess Officers ; and

(d) Inspectors,

with jurisdiction over specified areas.

CamaprER IIT.
Procedure regarding licence.

4. An application for obtaining a licence shall be made by an occupier of
a notified factory to the Chief Sugarcane Cess Officer in Form I within a period of
30 days from the date on which a notification in respect of such factory has
been issued under section 3. Such application shall be accompanied by a fee of

rupees five,



1948 : Bom. LXXXII] Bombay Sugarcane Cess Act, 1948 1707

5. The Chief Sugarcane Cess Offiger shall, if satisfied that the application is
inforder, issue the licence in Form II. Such licence shall provide that the occupier
shall comply from time to time with the provisions of the Act and the Rules made
thereunder and such special conditions, if any, as are specified therein.

6. An application for renewal of a licence shall be made in Form III before
the 1st day of June of every year commencing from 1950 to the Chief Sugarcane
Cess Officer and shall be accompanied by the original licence and a fee of rupee
one. The Chief Sugarcane Cess Officer shall, subject to the provisions of sub-
section (§) of section 5, renew the licence for a further period of one year, and
may insert such further conditions therein as may be prescribed by the State
Government,

CrarTER IV,
Procedure regarding assessmen! and collection of cess.

7. Every occupier shall maintain or cause to be maintained a correct account in
Form IV of-the sugarcane daily entering into the local area comprised in the
notified factory.

8. A return under section 6 shall be in Form V and shall be furnished to the
Sugarcane Cess Officer having jurisdiction in the area in which the notified factory
is situated. The return shall be signed by the occupier or such officer of the
factory as the occupier may, by notice to the Sugarcane Cess Officer, nominate
for this purpose. It shall contain a correct statement of the quantities of sugarcane
entering the local area and used or consumed therein, sugar produced in and
leaving the local area, and the stocks of sugarcane and sugar held at the begin-
ning and close of the month ; and it shall be authenticated by the person signing
it as being true to the best of his knowledge and belief.

9. (1) The amount of cess payable by the occupier shall be paid each month
either to the Chief Sugarcane Cess Officer or into a Government Treasury outside
Greater Bombay.

(2) If the amount is paid to the Chief Sugarcane Cess Officer, it shall be paid
within twenty-five days from the close of the month by a cheque drawn in favour
of “ The Reserve Bank of India on account of sugarcane cess” on a bank which
has a clearing account with the Reserve Bank of India, and such cheque shall be
accompanied by a pay-in slip in Form V-A duly filled in.

(3) If the amount of cess is paid into a Government treasury outside Greater
Bombay, the occupier or officer of the factory nominated by him under rule 8
shall furnish the Sugarcane Cess Officer with the receipted treasury chalan showing
such payment within thirty days from the close of the month,

10. (1) When proceeding under sub-section (2) of section 7, the Sugarcane Cess
Officer shall serve on the occupier a notice in Form VI requiring him on a date not
less than ten days from the date of issue of the notice and at a place specified
therein either to attend in person or by an agent authorised in writing and to
produce or to cause to be produced the account in Form IV and such other docu-
ments as may be specified in the notice and any other evidence on which such
occupier may rely in support of such returns, if any, as he may have furnished
and to furnish such information relating to the working of the notified factory
as may be specified in the notice, On the day specified in the notice or as soon.
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afterwards as may be, the Sugarcane Cess Officer shall, after examining the .ccounts
and documents produced and the information furmshed and hearing such evidence
as the occupier may bring and such other evidence as the Sugarcane Cess Officer
may require on specified points, assess the amount of cess due from the occupier.

(2) If an occupier fails to comply with the terms of a notice issued under sub-rule
(1), the Sugarcane Cess Officer shall assess to the best of his judgment the
amount of cess due from such occupier.

11. (1) When the amount of cess due from any occupier in respect of any per iod
has been assessed, the Sugarcane Cess Officer shall issue a notice to such occupier
in Form VII for the payment of the amount assessed or such part thereof as
remains unpaid.

(2) Within ten days of the service of such notice the occupier shall pay the amount
specified therein by cheque to the Chief Sugarcane Cess Officer in the manner specified
in sub-rule (2) of rule 9 or into & Government treasury outside Greater Bombay ;
and if the amount is pald into a Government Treasury the occupier shall by such
date as may be specified in the notice, furnish the Sugarcane Cess Oiﬁcer with the
receipted treasury chalan showing such payment.

(3) If the amount already paid as cess in respect of any month exceeds the amount
assessed under section 7 or in an appeal, if any, under section 8 the Sugarcane Cess
Officer shall issue in favour of the occupier an order on the Treasury Officer for
refund of the excess amount to the occupier.

(4) A notice under sub-section (I) of section 7 may be served on the occupier

either by post or by delivering it or tendering it to the occupier or his agent at the
notified factory.

12. If after the period allowed under rule 11, the amount of cess assessed or any
part thereof remains unpaid, the Sugarcane Cess Officer shall apply to the Collector
of the area in which the notified factory is situated or where the occupier resides or
owns any property, for the recovery of the amount remaining unpaid as an arrear of
land revenue and the Collector shall report to the Sugarcane Cess. Officer by tho
10th of each month, the amount of cess recovered by him.

~ 13, The provisions of this chapter shall, as far as may be, apply to the levy of cess
under section 15 and returns to be furnished under section 16,

CrarTer V.
Procedure regarding inspeciion.

14. (1) An officer appointed under rule 3 shall have the powers conferred by
section 9 in respect of a notified factory in his jurisdiction, provided that an Inspector
shall not exercise such powers unless he possesses a a specific warrant in Form VIII
from the Sugarcane Cess Officer to whom he is subordmate ‘authorising him
g0 to do, ;

(2) An Officer appointed under rule 3 other than an Inspector may within the
limits of his jurisdiction—
(@) enter any place which is or which he has reason to believe is used or to be
used as a factory for inspection and examine any records, and accounts nw,Intamed1
in so far as they are relevant to the purposes of the Act ;
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(b) record statement of any person whom he may deem necessary to examma.
for the proper discharge of his duties ;

(¢) call upon the occupier to furnish within such time as may be specified
any information relating to the use or consumption of sugarcane in such factory

and such other information as may be necessary for carrying out the purposes of
the Act ;

(d) exercise such other powers as may be reasonably necessary for carrying out
the purposes of the Act and of the rules made thereunder.

15. Unless an authority specified in rule 14 deems it necessary to make a surprise
visit, he shall give reasonable notice in writing to an occupier of his intention to enter
the notified factory for inspection and to examine the records and accounts in so
far as they are relevant to the purposes of the Act; and such authority shall in
fixing the date and time for this purpose, as far as possible, have due regard to the
convenience of the occupier.

CuarrER VL
Procedure regarding appeal.

16. The Chief Sugarcane Cess Officer shall be the appellate authority for the
purpose of section 8.

17. (1) Every appeal shall—
(@) be in writing and bear a court fee stamp of rupee one ;
(b) specify the name and address of the appellant ;
(c) specify the date of the order appealed against ;
(d) contain a clear statement of the facts;
(e) state precisely the relief prayed for, and

(f) be signed and verified by the appellant or an agent duly authorised in
writing in this behalf by the appellant in the following form, namely :—

T ot gy esmunsn el the appellant named in the above memoran-
dum of appeal do hereby declare that what is stated therein is true to the best
of my knowledge and belief.

EETT R TS LLTTTY seRsRraraNe

(Slgnature) »

(2) The memorandum of appeal shall be accompanied by the order appesled
against in original or a certified copy thereof, and a certificate from the Sugarcane
Cess Officer that the amount of cess assessed has been duly paid up, unless the
omission to produce such order or copy or certificate is explained at the time
of the presentation of the appeal to the satisfaction of the appellate authority. .

(3) The memorandum of appeal shall either be presented to the appellate authority
by the appellant or his agent or sent to him by registered post.

18. (1) If the memorandum of appeal does not comply with all the reqmrements
of rule 17, the appeal may be summarily rejected :
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Provided that no appeal shall be summarily rejected under this sub-rule unless
.the appellant is given such opportunity as the appellate authority thinks fit to amend
such memorandum, so as to comply with the requirements of rule 17.

(2) An appeal may also be summarily rejected on any other grounds which should
be recorded in writing by the appellate authority :

Provided that before an order summarily rejecting an appeal under this sub-rule
is passed, the appellant shall be given a reasonablé opportunity of being heard.

19. 1If the appellate authority does not reject the appeal summarily, it shall
fix a date for hearing the appellant or his agent.

20. A copy of the order passed in appeal shall be sent to the Officer whose order
forms the subject matter of the appeal proceedings.

CrapTER VII.
(]
Miscellaneous.

21. A notice under section 13 shall be given by a firm, association or company
to the Chief Sugarcane Cess Officer by a letter in duplicate signed by a partner,
member, director or shareholder authorised by it, as the case may be. The Chief
Sugarcane Cess Officer shall send one copy of the letter to the Sugarcane Cess Officer
having jurisdiction. If a person so nominated ceases to reside in the State of
Bombay, or ceases to be a partner, member, director or shareholder of the firm,
association or company, as the case may be, the firm, association or company shall
give intimation of such fact to the Chief Sugarcane Cess Officer within fifteen days
by a letter in duplicate signed as aforesaid.

22. (1) Anotice under the Act or these rules may be served by any of the
following methods :—

(?) by delivering it or tendering it to the occupier or his agent at the factory, or
(2t) by post :

Provided that if upon an attempt having been made to serve any such notice
by any of the abovementioned methods, the authority concerned is satisfied that the
party concerned is evading the service of notice or that for any other reason, the
notice cannot be served by any of the abovementioned methods, the said authority
shall cause such notice to be served by affixing a copy thereof at some conspicuous
place in the factory or at the office address or residence of the party concerned,
as far as may be known or ascertained, and such service shall be as effectual as if
it had been made on the party concerned personally.

(2) When the officer serving a notice delivers or tenders a copy of tbe notice
to the party concerned personally or to his agent he shall require the signature
of the person to whom the copy is so delivered or tendered as acknowledgment of
service endorsed on the original notice. When the notice is served by affixing a
copy thereof in accordance with the proviso to sub-rule (1) the officer serving it
shall return the original to the authority which issued the notice with a report
endorsed thereon or annexed thereto stating that he so affixed the copy, the circum-
stances under which he did so and the name and address of the person, if any, by
whom the building in which the party’s office or residence is located was identi-
fied, and in whose presence the copy was atfixed. The said officer shall also obtain
the signature or thumb inpression of the person identifying the party’s office or
residence, to his report.
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~ (3) When service is made hy post, the service shall be deemed to be effscted by
properly addressing, preparing and posting by registered post, the notice and,
unless the contrary is proved, the service shall be deemed to have been effected
at the time at which the notice would be delivered in the ordinary course of post.

(4) The authority at whose instance the notice was issued shall, if he is satisfied
from the report of the messenger or the postal acknowledgment or by taking such
evidence as he deems proper that the notice has been served in accordance with
this rule, record an order to that effect. 1If he is not satisfied that the notice has
been properly served, he may, after recording an order to that effect direct the
issue of a fresh notice,

23. Any person who contravenes any provision of rule 7,8 or 9, or fails to
comply with any requirement under rule 10 or 14 (2) shall be punishable with fine
which may extend to one thousand rupees.

ForM I,
(Rule 4.)

Form of application for licence for use and conswmption of sugarcane in
a notified factory.

To
The Chief Sugarcane Cess Officer, Bombay State.

Do s A s S R e e I T S e e o vmramretn
member i i
director of the —b = cscsii i known as.
shareholder r-nmpany

who am the occupier of th tified fact kny

...................... A pie e notified factory known as
....................... situated at. . .being authorised to

apply on its behalf do hereby apply for a » licence under the Bomba.y Sugarcane Cess
Act, 1948, for the use and consumption of sugarcane in the said factory.

2. A fee of Rs. b (rupees five only) is sent herewith in cash/by Postal Order,

3. Site of the factoy—
Village or town
Post Office
Taluka
District ..
Nearest Railway %’rahon

4. Name and complete address of
occupier.

B. In the case of («) a firm or (b) an
association,
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(¢) Names and -addresses of all
the partners, or :

() Names and addresses of the
members of Managing Com-
mittee, Chairman, Secretary
and other Officers.

6. In the case of an incorporated
company,—

(@) name of the company and
address of the registered
office, and

(b) names and addresses of
directors and of manager or
managing agent, Secretary and
the chief executive officer of
the company.

7. Total quantity of sugarcane used
or consumed by the factory during each
of the three previous years ended the

30th June :—
(1) Year ended 30th June 194 ... maunds,
(2) Year ended 30th June 194 ... maunds.
(3) Year ended 30th June 194 ... maunds.

8. The number of days that the
factory worked during each of the three
previous years:—

(1) Year ended 30th June 194 ... days.
(2) Year ended 30th June 194 ... days.
(3) Year ended 30th June 194 ... days.

I, the applicant abovenamed, do solemnly affirm that the statements made
above are true to the best of my knowledge and belief.

DAtEA cooiriiririiiciriiiiies  riieeerereeeerreerereearrararraererrraeas

Signature of applicant or signature of
a person empowered to sign on behalf of
firm or association or company.
Counterfoil.
Received an application for licence dated........c.cccceeerimmiiriennisnnscisinieccnnene
RO s ssmmssmevmmsn samass s ens along with a fee of Rupees five.
Dated ovveveviiiiiiiiiieee Chief Sugarcane Cess-Officer,,........cooves

(This counterfoil should be given to the applicant.)

—— e s
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Form II.
(Rule 5.)
Licence for use or consumption of sugarcanc,
Licence No,....oooviiiieeiiiinnnnnn...

Dated ...........ooovviiinn, e e

This 18'to certiy that. o S S i e -
oCeuPier Of i usvanmuinim s e B . anotified factory, situated at
..................................................................... , 1s hereby authorised to use or
consume sugarcane in the local area of the said factory under the Bombay Sugarcane
Cess Act, 1948, and the rules made thereunder, and subject to the conditions herein-
after mentioned.

Conditions.—(1) The said occupier shall keep a true account of all sugarcane
received and used or consumed and the the quantity of sugar manufactured and
despatched out of the factory every day ;

(2) The said occupier shall regularly furnish to the Sugarcane Cess Officer
returns prescribed under the Act before the seventh day of each month;

(3) The said occupier shall pay the cess leviable in respect of each month to the
Chief Sugarcane Cess Officer orinto a Government Treasury outside Greater Bombay,
and in the latter case he shall send the receipted chalan to the Sugarcane Cess Officer
within thirty days from the last day of each month ;

(4) The said occupier shall likewise pay the balance of cess assessed if any within
the time allowed ;

(5) The said occupier shall furnish to any authority appointed under the Act,
such information and such documents as may be required for the purposes of the
Act ;

(6) The said occupier shall within fifteen days of any change in the ownership
of the factory or in the composition of the membership, management or directors
of the firm, association or company, as the case may be, give notice thereof to
the Chief Sugarcane Cess Officer;

and i

(7) The said occupier shall from time to time comply with the provisions of

the Act and the rules made thereunder from time to time.

This licence shall, unless cancelled in accordance with the provisions of the Act,
remain in force till the 30th day of June 19......

Besasessaanss A

Seal. Chief Sugarcane Cess Officer.

Mo-v Bk H 997—2
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Renewals.

i\ [ J O — Dated ouansninnaniay

This licence is hereby renewed with effect from.......o.oi

till the 30th day of June 19......

/;"‘

- Chief Sugarcane Cess Officer.
Real.
iy T SO N s A Dated ovonorymmmmesnsar
This licence is hereby renewed with effect from...................
till the 30th day of June 19.........

(*hief Sugarcane Cess Officer.

Form II1.
(Rule 6.)

Form of Application for Renewal of Eacence.

Licence: Now e
To
The Chief Sugarcane Cess Officer,
Bombay State.
member _ firm
T director  of the or association
shareholder company
known as............... T R S A S i
‘fhf) A the occupier of the notified factory kmown as............... _
which 1s
........................................... BIUATA B cova v i s s

being authorised to apply on its behalf, do hereby apply for the renewal of the
licence Number..........ccooeviiiiniiiininnnnnn. dated the...... ...cooooooiiiiiiniin
granted under the Bombay Sugarcane Cess Act, 1948, for the nse and consumption
of sugarcane in the local area of the said factory.
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2. A fee of Re. 1 (Rupee one only) in cash /by Postal Order is sent berewith.

Signature  of  applicant  or
signature of & person authorised
to sign on behalf of firm or
association or company.

Dated

(This application must be accompained by the original licence.)

Counterfoil.
Licence No.
Received an application for renewal of Heence dated the............................
from........... U
along with a fee of rupee one.
Chief Sugarcane Cess Officer .........

DAt civvevimsvnmmrmmmm s s

(This counterfoil should be given to the applicant,)

Form IV,
(Rule 7.)

Register of Duily Arrivals of Sugarcane into the Local Avea comprised in
the Notified Factory.

Quantity of sugarcane which entered the local area
Date (in maunds.)
month
year o B . e e s
Signature of
By By Motor By By other © Officer
cart. vehicles, rail, means of Total. maintaining
transport. Register.

Total for the month

pv -
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Form V.
(Rule 8.)
Form of Return.
Licence No.......cocsniervans

Retiith fof the TONEH OF . cuiavemsmimmmssnsmmuissmmsssoemsimiaiieis i SRSWEN; | | H
Name of notified factory.. ... cveiiiiiiiiiiiiiii e e
Name bf 0CeUPIe s e T i e S G e R T
AddTBEs «ccmmmmmmsms s s Y S R SRR R

I.  Sugarcane—
1. Stock at the beginning of the month...........ccccosiiiiiiniiine .. maunds.

2. Quantity received daring the monbth.vsscnminvmummsaai maunds,
3. Quantity used or consumed during the month..........ceoverneinnnne.. maunds.

4, Stock at the close of the month.....cocecvciiiviiiriiirrineeennn.. . maunds.

1. Finished Sugar—
1. Stock at the beginning of the month......... s R s s e e DR,
2. Quantity produced during the month.........c...ocooiiviiinennen.nnTons,
3. Quantity despatched during the month..........cooiiiiiinni . vress..ToNS.,
4. Stock at the close of the month.....coocivevierreienienieenennne... Tons,

III. 1. Amount of cess due on the quantity of sugarcane
consumed or used in the local areas comprised in the
factory during the month ... 53
2. Name of Government treasury in which the amount of
cess in credited ...

3. Number and date of chalan ... ChalafioNos cammnmmavsmnssames
| 777 R S—G—

L R «e-ee....being  the occupier/authorised by
the occ‘upler DRI | the above factory, do hereby solemnly

affirm that the partlculars stated above are frue to the best of my knowledge and
belief,

Nignatiure: wosnnnnimsurEm

Status of the person signing
reburn ....oeeeeeennen

Date sessiasdesdansatdenda
To

The Sugarcane Cess OffiCer, ...ccuiuriimsersitmrnniansimsiininnsinisnenceessmasetes
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Form V-A.
(Rule 9.)
Provisional Receipt No.—————
Old Custom House, Fort,
Bombay, 1949,
Received cheque No. dated
drawn on for Rupees

on account of Sugarcane Cess due for the month of
194 from occupier
of factory

for Chief Sugarcane Cess Officer,
Bombay State.

N. B.—Final receipt will be sent when the cheque is cleared by the Bank. If the final receipt or
the dishonoured cheque is not received within seven days from the date of the provisional
receipt, & reference should be made to the Chief Sugarcane Cess Officer, Bombay State,

Bombay. .
Pay in Slip. Bombay, dated 194
To
The Chief Sugarcane Cess Officer,
Bombay State,
Bombay.
Please receive cheque No. dated
drawn on
for Rupees
on account of Sugarcane Cess due for the month of
194 .
Rs.
(Signature)
Occupier.
Factory.

Prov. Receipt No.
entered.
Cashier.




1718 Bombay Sugarcane C’esé Act, 1948 [1948 : Bom. LXXXIil
Form VI
{Rule 10.)
Notice under Rule 10 of the Bombay Sugarcane Cess Rules, 1949.

Licence NoO.o...ooovvieoreivinni,

To
(Name) ...
(Address) .

Whereas I desire to satisfy myself that the return (s) furnished by you in
respect of (name of notified factory)...................... ..Licence No... :
for the month(s) of.........cocoovviiiniiinininn. ;s;arf-* correct and complete you
are hereby directed to attend in perSOn or !)y an agent authorised in writing
A Oll.eevinnn. v .t ST
..................... place......ccooeiiinnien. oo ...date... tlme

.............................................................................................

R TR

You niay also produce any other eviaence on which you rely in support of the
return(s) furnished by you.

EONOTBO ) csmmssnsananis 3

Sugarcane Cess Officer,

Sea}

Date.....

=  *Strike out whichever is not required.
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Form VII.
(Rule 11.)
Notice under Rule 11 of the Bombay Sugarcane Cess Rules, 1949.

Licence No...................

.....................................................................

You are hereby informed that the cess payable by you in respect of -

............................ Licence No.............................for the
{(Name of notified factory)

month(s). ................... for the sugarcane used and consumed in your

factory has -heen assessed at Rs.............. ... ... ... ... ...l

*2. The amount already paid by you in respect of the sald month(s) is
BB ossinnmyaninys gpven e and the balance due from youis Rs.............

(oo S P T R R R R ).

3. You are hereby directed to pay the above amount into a (Government treasury
within ten days of the service of this notice and to furnish the receipt in proof of
the payment to the undersigned not later thanthe............ dayof............
19 , failing which the said sum shall be recoverable from you as an arrear of land
revenue.

H

Seal. |
\ o/ (Signed)..................
S

Sugarcane Cess Officer.

Dabe e mmemanrsrvsng
‘Fom yin.
fRu.e 14; _"
Warrant for inspection of a muf@d fm by an Inspector
M osvsesepmvanesesssnsy srsmmsssons » Inspector a.ppmnted under Rule 3 of the Bombay
Sugarcane Cess Rules, 1949, is hereby authorised to enter the notified factory
known 88.......ccciieiiiiiiiiiiiiiia, abi .. e or any

* Strike out whichever is not required.
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part thereof, on the ................................ day of ............
of 194 , or as soon thereafter as may be practicable, and to examine the working

records and accounts of the said factory, and to take copies of or extracts from such

records or accounts for the purpose of verification of the return(s) for the month(s)
B e S o R O R R and for obtaining necessary

information for the purposes of the Act and the rules made thereunder,

{® Signature..............

Sugarcane Cess Officer,



